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CENTRAL ADMIN ISTRAT IVE TR IBUNAL
PRINCIPAL BENCH, DELHI.

Regn. No. R.A. 132/91 in 0.A. 250/90.

Shri $.C.H. Asnani gt Pet it ioner.
V/s.

Union of India & Anr. saea : Respondents.

CRDER:

R.A. 132/91 has been preferred by the applicant in

- OA. 250/90 titled "Shri S.C.H. Asnani Vs. Union of India &

Another™ seek ing review of the judgment dated 15.1.1991

- rendered in the aforesaid 0,A.

2. The O.A. was rejected as it was held to be barred by
limitat ion. Even on mer its, we could hardly find any cogent
ground or substantial material for allowing the reliefs prayed
for by the petitioner. The Scope of review is limited to the
provisions of Order XLVII, Rule 1 of the Code of Civil
Procedure as per Section 22(3)(f) of the Admini.sti:at ive
Tribunals Act, 1'985{ Under these provisions, a decision/
judment /order can be reviewed: '

(i) if it suffers from an error apparent on the
face of the record; or

(ii) is liable to be reviewed on account of discovery
of any new material or evidence which was not
Within the knowledge of the party or could not
be produced by him at the time the judgment was
made, despite dye diligence; or

(iii) for any other sufficient reason construed to mean
"analogous reason®, :

instant
The/R.A. is only reiteration of the facts as were examined

in the O.A, and is not covered by any of the aforecited
provisions, Consequently, the R.A., merits rejection and
the same is hereby rejected by circulat ion.
(‘_ga—‘
(P.C. JAN)

MEMBER(A )
20,8.1991.

Hon'ble .éa
(Shri8.3. 3ekhon).




